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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH

BORORCOEOECEXHX

0.A. No. 393 199
TA NG,
DATE OF DECISION 312,90 E

Pmt.Laduben Davjibhai Tera. iya, Petitioner

Shri BeS.Supehk s
e hed R Advocate for the Petitioner(s)

Versus

Union of India Respondent
sorl Pedlekaval - Advocate for the Responaem(s)

CORAM

The Hon’ble Mr. PeHeTrivedi : Vice Chairman

Jud icial Member

rrhe Hon’ble Mr. JeP e Sharma

1. Whether Reporters of local papers may be allowed to see the Judgement?
2. To be referred to the Reporter or not?

3. Whether their Lordships wish to see the fair copy of the Judgement?

4. Whether it needs to be circulated to other Benches of the Tribunal?
MGIPRRND —12 CAT/86—3-12-86—15,000
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smt. Laduben Devjibhai Teraiya,

wd/o. Late shri Devji Bavabhai Teraiya,
kesiding at Khamphalis,

1Tal .Babra, Dist. amreli.

.

Applicant.
versus

The Union of India

Through the Genecral Manager,

Telecom District,

rLajkot-360 001, : respondent

coram s Hon'ble Mr. PeHelrivedi Vice Chairman

ron'Ble Mro. JePeSharma + Judicial Member

‘O.-"‘\l. 393/90

O RDEEK
Date: 3412.1990
Per: Hon'ble Mr.PeHelrivedi s Vice Chairman

Heard Mr.Be.S.Supehia, learned advocate for the
petitioner. In this case the railway servant died in
the year 1960. In terms of the Rules (Rule 3) annexed
at A=-5 and also in terms of attaining of majority of the
son of the deceased railway servant, it is not possible

Ml

to admit the application. The widow yﬁb-Was applied
. PR ..\ s 1 KUY
or appointmenton jcompassionat@ry ground so late t
the reason that she did not know the policy of the
Government? {bt is not possible to admit the application
on such a ground. acco:dingly the application is not

allowed and rejected,

(J«F«Sharma) T (PeHeTrivedi)

Judicial Member Vice Chairman
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DATEDS 13911991

from; L
’he EKegistrar{dudicial),
suprsite Couri of India.
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i}}é Registrar,

entral Administrative Iribunal,
Ahmedabad Bench,

AHMEDABAD o

PSTITION FOR SPECLAL LgaVi T0 4EPaaL(CIVIL) No, 14393 OF 1991,
(Petition under Article 1%6 of the Constitution of India

from the Judgment and Order dated ‘3-12'-90 of the High«

dbuntoof _ Central Administrative Tribunal
in OoA.l\lOoBgE of 199:))

o

«o Petit ioner(/s)

omteladuben Devjibhal Teraiya
Versus

Union of India | oo ReSpondent(/z’f
S1%,
I am dir‘ected to inform you that the Petition above-

mentioned filed in the Supreme Court was dismissed by

the Court on_ 29-4-8—1991: .

Yours faithfully,
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AHEDA 38D BENCH
AHMEDA 38D
Submitted ; C.A.T,/JUDICIAL SECTION.
Original Petition No. : :g(?Jg of f:i
Miscellaneous Petition No.: — of -
Shri Ny L. b Tt v Petitioner(s).
(
Versus,
™ !
LA o )Wwixx N L Respondent(s).
C . .

This application has been submitted to the Tribunal by

Shri 3 S @)3)7(i(g

Under Section 19 of the Administrative Tribunal Act, 1985.
It has been scrutinised with reference to the points mentioned

in the check list in the light of the provisions contained in

the Administrative Tribunals Act, 1985 and Central Administrative

Tribunals ( Procedure ) Rules, 1985.

The Application has been found in order and mgy be given

to concerned for fixation of date.

The application has not been found in order for the reasons
indicated in the check list. The applicant may be advised to

rectify the same within 21 days/draft letter is placed below

for Signatur@\/éojW,b 20 md- lendl,
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ANNEXURE - I,

CENTRAL ADMINISTRATIVE TRIBUNAL
AHIEDABSAD BENCH

-

\ \,' - \ \
APPLICANT (S) DoV L 0D } QYU v
/
RESPONDENT \ ' ' ”
PONDENT(S) \Aan) iy 2 }qyick 20 A
PART JCULARS TO 3E EXAMINED '~ ENDORSEMENT A4S TO

RESULT OF EXAMINATION.

Is the application competent ?

(A) Is the application in the
prescribed form ?

(B) Is the application in
paper book form ?

(C) Have prescribed number
complete sets of the
application been filed

)

Is the application in time ?

If not, by how many days is
it beyond time ?

Has sufficient cause for not
making the application in
time stated ?

Has the document of authorisation/
Vakalat Nama peen filed ?

Is the application accompained by D0 241 497)
DOD./I -PoOo for RS.SO/—. ? Number 6

Has the copy/copies of the order(s) Lt ¢ Y
against which the application is
made, been filed.?

(a) Have the copies of the documents
relied upon by the apg,licant and
mentioned in the application
been filed, ?

(b) Have the documents referred to
in (a) above duly attested and
numbered accordingly 2

(c) Are the documents referred to

in (a) above neatly typed in
double space 2

Has the index of documents has been
filed and has the paging been done
properly ?2

—
~

..2..




= ’9200

PARTICULARS TO 3E EXAMINED, ENDORSEMENT TO sE RESULT
OF EXAMINETION,

9.

10.

11,

12,

13s

14,

15.

16,

17,

18,

o—_ a7t

Have the chronologicel details

of representations made and

the outcome of such represen-

tation been indicated in the

application.?

Is the matter raised ihm the

application pending before : A
any court of law or any other ¥
Bench of the Tribunal ?

Are the application/duplicate
copy/spare copies signed.? R

hre extra copies of the appli-
cation with annexures filed.?

(a) Identical with the Original.
(b) Defective.

(c)Wanting in Annexures
No. Pafie Nos.

.15 0 . - g

(d)Distinctly Typed 2

Have full size envelopes bearing
full address of the respondents
been filed ?

&Lre the given addressed, the
registcered addressed ?

Do the names of the parties
stated in the copies, tally with Hame(s)
REGE those indicated in the application ?

Are the transations certified to be
true or supported by an affidawvit
affirming that amy they are true ?

Are the facts for the cases mentioned
under item No.6 of the application ?

(a) Concise ?
(b) Under Distinct heads H
(¢) Numbered consecutively 2

(d) Typed in double space on
one side of the paper ?

Have the particulars for interim
order prayed for, stated with
reasons.?

GAC/6690/=.

3;




IN THE CENTRAL ADMINISTRATIVE TRIBWNAL
Al MEDABAD BENGCH

OriginalApplication No.}ﬂg of 1990.

* ant,1aduben D, Teraliya,

Vs,

Uhion of India,

o= m g T, -, m Em g e

) e . °

.ssApplican t,

. » sRespondent,

sr.,No. ANn. Particulars:

l, = Memd of applicatlon.
i 2. A1 Copy of application dt,10,8,89
1 3s A2 copy of letter dt. 25.9.89
2 )_nq’) 4, p/3 Copy of letter dt, 4,11,1989.
A w 5. A4 Copy of letter dt. 8,5.90,
2 6. A5  Copy of letter dt. 3.3.89
7. A6 Copy ©of policys,
A"
(1% §§) B.Se.3Supehia
” advocate for applicant.

a4

«™ —_.—.—.-.—.-‘_.—.-.:-.-.-.—'-.._.-.—.-,a.

pagdese
1to 9
j O Fo | 1(
[ 2
/g //'/:j { >
(\://
}
20107



|//; . ’

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH

| ; . Original Application No.393z of 1990,

BETWEEN .

Smt.Laduben Devjibhail Teraiya,

wd/o.late Shri Devji Bavabhai Teralya,

residing at Khambhalfa, '
tal,Bebra,Dist,pnreli. e+ Applicant.

VSe

The thion of India,
through the General Manager
Telecom District,
* ' Rajkot=260 001, e+. «Opponent,

DETAILS OF APPLICATION:

T T i

1, Particulars of the Applicant:

(i) Name of applicant; omt, Leduben Devjibhail Teraiya.

(ii) Name of the husbendy late Shri Devjibhal Bavabhd
, Teraiya.
™~ (iii) Age of the applicant: About 60 years.

¢ (iv) pesignation and par=-
~ticulars of office =not zpplicable=-
in which employed . o
or was last employed
befare ceasing to be
in service=

(v) oOffice addressy «nil=
(vi) Address tor serdce vill.KhambhaLZé,

of noticesg tal,Babra,Dist,Amreli,

2, pParticulars of the respondents

(1) Name of the respondenty General Manager Telecom
District,Rajkot-36C OOL,

(ii)office addresss - s abovVe-




- (1ii) Designation and General Manager Telecom
particulars of District,Rajkot-360C OOL,

office in which

employeds
‘-, (iV) Address for servicea General Manager
= of notices; Telecom Dfstrict
€ Rajkot-36C OOL,

3. pegticulars of the order against which applicastion is mades

The application is agdinst the following orders

(i) oxrder No.with reterence to Annexure; E#2ORFReYaxxf
£/208/Rel ax.Rectt/RDT/5 — |y

(ii) pate: 8th May 1990

(iii )Passed bys; General “anager,Telecom District
Rajk ot=26C 001,

(iv) Subject in The husband of the spplicant expired
brief, while in active service in 1960;
unaware of the policy of the governments
applied for appointment on compassionate
grounds in 1989~application rejected.

o

4, juriediction of the Tribunal s

e

The applicant declares that the subject
matter of the order a%ainst which she
wants redressal is within the jurise-
~diction of the Hon'ble Tribunal,

: 5., Limitation: The applicant dx further declares that
€ o the application is within the limitation
prescribed in section 21 of the
Administrative Tribunals Act,1985.

6, Facts of the case:s

(a) The husband of the applicant dlied while in

t o

>
.

active service., He was Lineman Telegraphs and working

at pDeodar under D.E.T. Rajkot. He died a1'27.2.l960.

(b) As per the policy of the govermnment, one dependant
of the deceased employee is to be given emp loyment

on compassicnate crounds,




y

applicant for employment on compassionate grounds

-l

has not been considered by the DPC and as such the

case has been regretted,

(k) The applicant is given pension with effect from
March 1989 is clear from the letter dt.3.3.89 from the

Ann, A/5 Director of Accounts (rostal) Nagpur -ann.a/5.

(1) copy of the policy of the government for giving

Ann.A/6. employment on comgpassiocnate grounds is annexed at Am.pr/6.

7.  SUBMISSIONS;

(a) The pplicant submits that her husband ewired on 27.2.60

leaving behind him the following children:

Name Age
i - 1, Shar-aben 13 yrse.
2, Laxmishanker L1l yrse
3. Lilaben _ 9 yrse
4, Manjulaben 7 yrs.
5, Rameshbhai 4 yrs.

The applicaent is tofally illiterate, No body could guide

her and even the department did not ingire from her as to

c whether she was in need of any help, As the in-laws of the
applicant were alsoc jlliterate and did not care much for the
children of the deceased employee, the applicant was taken

. by her brother to his place. It was at that place that the

applicant could brought up her children by doing labour work

and household work akxkhexpkasexpf penpke.in the village.

As it was difficult even to provide bread for the children,

rw

the @ estion of giving~edhcation to the children was besides

the point. The eldest son of the applicant Laxmishanker
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could stugy by doing labour work and working in Mills.
After his marriage, he started living in Ahmedabad.
Today he has a large family of five members and is
not looking after the applicant and is not helping
her;, He has settled déwn in Ahmedabad and has his own
family to maintasin. The second son of the applicat
Ramesh started doing lzbour work even when he was hardly
of 12-13 years of age and could not go to school, He i 3
has studied only upto 3rd standard. For eaming his
bread, he has been working in factories, mills and
doing manual labour work, Now a days he is plying
} ‘ a hired rickshaw, He has also a family of four persdns

who are totally dependant on the applicant,

(b)  The applicant did not know that on the demise
of her husband she sRomixxkewould be entitled to get
family pension. It was only in 1989 that she came to
know that the widows of the government employees are
getting family pension and thereafter through the

A Rajkot Pensioners! Association moved the govermment

. for getting pension. The government as per its policy
approved the case of the applicant for pension and the

applicant started getting pension from March 1989.

- éc) The applicant also came to know thak ab out the
policy of the government to give employment an compa ssionate

grounds to one dependant of the deceased employee, Her

re

son Ramesh therefore applied for suh an appointment .
in 1989, partia: lars were asked for by the authorities
and as per Ann’.A/B}'the applicant supplied the particulars,
The applicant also ex lained the reasa for applying

so late for getting appointment on compassionate grounds,
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6

(d) The applicant has now been commuhieated by the

-6-

office of the respondent by letter dt.8.5.90 that the DPC
has rejected her request to give appointment on compassionate

grounds to her son Rameshy and hence this application.

(e) The applicant submits that if she had known earlier

that there wes such a policy, she would have never slépt

over the matter for so much period, She would have immediately
applied for suwch appbintment.And as there was no eaming
member in the family, at least one of her son could have

got the employment when the family was in dire need of
assistsce, This fact is clear even from the fact that

the applicat did not get pension upto 1989 as she was

totally ignored of this pension scheme also. No one who

is entitled to get pension or employment on compassionage
orounds would ever think not to apply for the same, It was
only on atcount-of sheer ignorance of the applicant of

such a policy that she could not apply well in time or
earliéﬁii Now that the applicant has come to know about

this policy only in 1989 after she started getting pension,
she has approached the authorities in good f a}ith that J
she would be helped by the govemment., However the "
respondent has turmed down her request without even

assigning any reasons.,

(f) The applicant further submits that the eldest son
Laxmishanker is residing in Wedabad al ong with his family
members since many Years ad is not looking after.her |
or her obligations’ He has since long stopped helping her,

The other son Ramesh who is rickshaw driver saTXm3 hardly
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garns anything, He dong with his family members is
"totally dependant on the applicant, The pplicant has

not only to loock after his family members, but hes to ’
discharge her social obligations alsdy Thus he is a burden
on the app}icant, If he is given appointment on
compassionate grounds, and there is no one else in the
family for whom the applicént can pray for, he would

be eaming the bread for the family and would look

after the applicant and her sosial obligations also.

He is staying with the applicat, He is almost illiterate
inasmuch as he has studied only upto 3rd standard. The
applicant therefore prays that he should be given some

class 1Y post,

'8, Details of the remedies exhausted:

~The applicant declares that she has availed of

all the remedies available to her under the Rules,

9. The applicant further submits that she has not
filed any other application or petition either in this
Hontble Tribunal or any other court of India on the

subject-matter of this application,

10, Reliefs soughts

In view of facts mentioned in paras 6 and 7 above

the applicant prays for the following'reliefs£

(A) to declare that the action of the

respondent in not giving appointment
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to the son of the applicant on

-8-

compassionate grounds is agadnst

the policy of the government;

(B) to direct the respondents to give
appointment to the son of the applicant
in class IV post on compassionate

grounds,

11, Interim order,if any,prayed for:

Pending final decision on the application, the

applicant seeks issue of the following interim order:

To provide employment to the son of the applicant
Rameshbhai on compassionate grounds in class IV post
in any capacity so that the family can have a regular
income3y the applicait is now incapable because of her
health and age to do any labour or manual work soO as
to eam bread for her son and his family members and
the only source of income is the amount of pension which
is so meagre amount that it is difficult even to provide
bread for the family members dependant on the applicant.
The applicant has no landed property; she has no‘house
of her omn and no other source of income. If pending
admission and final hearing of this application, the
son of the pplicant is given employment he s would be
able to sustain the family and live a better life, The
applicant has already suffered lot in her life and
now in these old age if her son is given appointment,
she would be satisfied that at least his family members
would not have to wndergo the difficulties which the

applicant had seen and undergone in her life without income,
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12, Particulars of postal orders

" (1) Number of postal orderss ————ié 2(1‘137&?:_ ‘

% (ii) Name of issuing post office; G‘"@’HR’I\'(} O
(iii)pate of issue of postal orders: 3(-% -Qp .
(iv) post office at which payableg @4 '

13 Lixt of gnjlosureSg

1. Copy of application dt,10,8,1989. A/1
2, Copy of letter dt, 25.9.89 A/2,
3, Copy of letter dt,4.11.89 A/3
. - | 4. Copy of letter dt.8.5.90 A4
iy ‘ 5, Copy of letter dt.3.3.89 A/5
6, Ccopy of policy A/6

2 S-Cipebls

%h&%dﬁgal‘?(. 1990 Advoca(’?é S‘; g‘i“pigg aa)ppl icant,
VERIFICATION
" I, Snt.Laduben Devjibhai Teraiya, the applicant herein,
widow of late shri Devjibhai Bavabhal Teraiya, aged about
60 years, working as = nil= in the o-ffice‘ of = nijl=-
resident of village ghambhalia, tal,.Babra of Amreli

E do hereby
- District,/verify that the contents of paras 1 to 6 are true

to my personal knowledge and paras 7 to 13 are believed to

be true on legal advice and that I have not_suppressed any

£ material factse. ><

g e S - . = = I D

Explained to the “t sl g Q!uv\}]
applicant in Gujarati. ui GGl £49 ). 92t

. 4 / I IR ..39'50!‘%@ cocee
P) -y g‘\/ G ) 3 e lua"c}'l‘a vir
The annexures are true copies of docunments to which they

prdiie” o S G, BESHG

BeSeSupenl
Advocate
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DEP, RN BNT OF TLiL.COMMUNICATIONS

CFrem i Yffice of the

Chief General I angger,
Gujarat Telecom, “ircle,
Ahmecdabad - 330G 009,

To. :  Shri Rameshbhai Devjibhai Bheriya,
7 6%'763, Rusiikeshnagar, Haripura
Gujara% Housing Board,
Khokhara Mehmecabad,
Ahmedabad.

No. :  R&E/53/RDB/200 Dated at Ahmedabad-9, the 9K .9.1989.

Sub., Employment in relaxation of normal recruitment
rules - case of shri Rameshbhai s/¢ Bhri D.V. Bheraiya
Telegravhman 0/0 T.D.E. Bhuj. -
lefs ¢ Your letter on 10,5,69,

With reference tc your letter cited above
it is requested to produce attested true copiegof éucuments
tc prove that the saild officiul was working in this department
cn the day of death. :

Also, Ll a job vis necessi.y {or Wis Laliulsance
of the fumily it should have been requested by the widow witpin

a re agonuble perlod after the death of the Imployeey whethor
this was done ? If not why ? When the family has carried on for

.29 years withcut a job, why it is necessary at this stage. ?

Please arrange to furnish the @&planaticn on the abowe points
frem the widow of the em»nloyee if still alive,

rAL
Please alsc?ﬁ%rggculars of all family members
with their present age, Occupation and residentail address.

&y

( 8.D. Joshi )
Welfare Officer,
0/0 Chief General Manager
b Gujurat Telecom., Circie,
Almecabad - 380 009,

b ST

The T.DeEpgthocy BRuj for verifiying the
bon/f; s of t late official,

“Tova (C*}L/
I;;g/ ok ' P?/) < VS{:L//}Z/Q~— Cg

%w@/ Voo (}
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Annexure A/4. 20
e
DEPAIT/ENT OF TELECOMUNICATIONS
!; office of thes General “‘anager Telecom District
' Rajkot=360 001,
To
shri Ramesh D,Teralya
64/763 Rushikeshnagar Haripura (GHB)
Khokhra,Mechmedabad, Ahmedgbad.,
No. E. 208/ Relax,Rectt/RDT/S Dated RJ the 8.5.1990
Subs Regarding employment on compassionate gromnd.
Ref: Your application dt, 4.11.1989,
ey Please iefer to your application dated cited above
¥ 3 regarding employment on compassionate ground has not

been considered by the DPC for recruitment, As such

your case has been regretted,

sd/=-illegible
Assistant General Manager (Admn)
office of G.M.T.D.Rd kot=360 OOL.

TRUE COPY

"2 < Sl 0,

'Kdvocate




.Sir, )
= 1 am to forward herewith Pension Payment Order No,.. 2 '
e ""“ o000 Som a0 2T me e g0t s o enST A b bt v
f.;if O AN e .in favour of Shu/Sm!. e ..t.- ...... Yo L..’%..’“....D..MJ" .-.....’. ":‘ﬁ".f’if)
Y for Rs._...w.q SCRIE0 + Relief Rs. 2t ) e B we it o8-89

W

... Two Photos Sp. Sign. Yours Faithfully,
| i Card .
v e L Ly (Pheeas el SA__
Ao R B R, PemAismtt S
L R R ;e gaiq O P
AT T ;s v Q.2 %9 FKor Director of Accounts (Pﬂrtal) b

’ Ayper . s

‘Office of the Director of Accounts (Postal) Nagpur-440 001

No, Pension/ 4y, ; ’ \J) D Nagpur, Dated the =3 {98 q
o r:?“', g s .V %g(q’

To, ' ‘ ‘ 2

The Presxdency Postmaster,

. - .Ll. - J - ( ’h/\/-gl..Cl/QL') H O ) . ‘
.\',_ : 000 PS¢ e Soe pou ¢ R sme ey \—n-ﬂh- s me som boe

S Bme SO% WU § 0 SOd 60 Jm § 4 Bee o o POV U Be DBY Sod mEd A e B suw

and to handover to bim after you have SBtlelCd yourself of his identity and payments . noted on
both the portions as they are made. The slip bearing the left hand thumb and finger Impression
and photogragh ef the pensioner are also enclosed. g l

If the pensioner wishes to draw his pension through an authorised Agerm the pensnoncr\
Portion of the pension payment order may on the application by the pensioner, be sent authorlsud
agent through registered post, provided the latter has exccuted a bond of indemnity to
overpayments.  Written “acknowledgement of fhe receipt of the pensioner’s porticn of the | lmsion
payment. order should, however, be obtained from the pensioner through the Agent for Yecord,

If the P. P O. does not relate to your Head Office /Sub Office under your  office the| same
may be forwarded to the correct H. O. under intimatlon to this office.

refund

Encl ¢ B, H, of P.P, O,

s : RES ,26)&3; S‘%‘f . Nagpur .

i

No. Pension / {',, ' 2“ - . Nagpur, Dated, the | | 3 " 3 "3")

, ]
Copy forwarded to Shr;.}~8mt .,l............‘. PD - a_ Q_.....L .42 wn ;. hefshe ahould appear| before
the P.M./S.P. M. .f s ~.........,.~..,..&_... i el hese -

...._to rccelvc payment,

If however, he/she wishes to be exempted from appearing in person to receive - lllslhcr pbn on of .'; f
the pension payment order and to draw the pension through an authorised agent, he/ he shoudhave ~

" him/her through the Agent. ; .
Address of the Pcnsioner...ﬁ.)..l:.\'n. Svers ..!r..'.' LS00 DO S R SR

sesestvreciecont mm ane 400 ¢ 0ge

cxecutcd a bond of indemnity to refund over pryment. In the latter case tke P. P, 0 xll bc tnt to

St 050 000 TUO GB¢ TV WD 900 CWS 000 100 090 000 FBS 0as FWE 00F PR P IPTNET 0TS e Sou bo4 .-..-o "ee *we povgene n& IV ees wve o) --—4-00---.

) F«ir Dlrcctor of Accounts [Po tal]

Nagpur
™~ TR S T !;c; Tya R g
", 'No, Pension | ‘v “\ ! N D__a»t‘cd he s e L—-’ /
4 Copy fotrwdrded to .. r)..l... JJ‘ .z:._......./...t.‘.......:. A N ' (:"-m Aoatal b "t e

SOU N oSBT e B SwE GEn e BEn S04 we

€
o I‘or information with r cw his No....fL.L}l .}...f. Somiemanet i losa S5

: Datcd.....L......--—--I,- ~

~,

His reply to this office A. E, of

No. Pen v 800 00a 0 4 0 0 0 poe P a1 -»uu-u-mt.u.

datedum., +~ e e w omay please be expeditedh
; TN

-

i

Cad Nagpur, ap

or Director of Accounts [Postgl] \

Y
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APPEMDIX 2

COMPA SYIONATE APPOINTMENTS OF SON/DAUGHTER/NEAR
_ RILATIVE O DECTEASTD GOVERNMENT SURVANTY
GOVERNMENT SERVANT RETIRED ON:MEDICAL GROIND

G.1., Deptt. of Personnel and 4.1, 0.0 No 14034/ 1/ 77-Eetl, (), do 0
2560 November, 1878, g, Tk j

The undersigned is directed to sny that in supersession ol tus Liepnibim
O, No. 14034/1/77-1stt, (), dated e 23rd May, 1978 the following rovioud G-
structions are circulated for information and compliunce. "

1. General Scherse pan weihoriny competent o ke the appaiawest, - Ploc
Ui par LNGHLS are Compatcit fo ippeind b relisation of the procedune of NOTTINTRT
(lrough the Stall Scleetion Compiy, wor Pniployment Exctivnge. i s
Hie other requiremients sel oul boiow, (he son/danghter/mear relninve of s
went servant who dies i by, feeviog Tis Ty o immadiate Tl 3L
i the event of there béing no otlier tiraing

1

ToTR Secretary i uhirpe ol the Adminisraion or Seeretary in the b

mng member i the family, o Coug
p——— 5 - i AR R v |
FoeT of Group 1) postaiier trie preposal Tor appominient Bas Been anproved by

el concerned T attached s subordinate Oflices THE power of cotng
appointinent may be excrcised Ly the tlead of the Departmsent tinder Suiidon j
Ruie 2 (10). B

2. Fillieg of Posis—Wlile the yestiiction of the percentage of 3¢ vartiy vl
down for meking compussionate appointments is removed, the appoieiig v i

Fitics may exercise care so that the number of posts to be earmutvked do ot exc o L

substantially and signilicantly 507, ol the vacancies in any calendar year atter ailo,
ing reservations which will not bc the same for all cadres:
(i) Scheduled Castes 4 . ; P WA &1

- (i) Scheduled Tribes TRl B X

(i) Fx-Servicemen (In L.D.C. posts) b e 10%

(iv) Group ‘D’ Bmployces (In L2, C. posts) | TR b s N 1t e

(v) Handicapped ... RPARPRRI . b ol St .. 3%

v
\

(vi) Other categories oot avUnder considorition

3. Kligibility—Ministrics/Departments are aware that applicants for compn
sionate appointment shouid te appoited only if they ave cligible and suttebie
the posts in all respeets under the provisions of the Recruttment Tles™ {ves v
{he conditons ofihe Buouly js very Tid and appointment cun be made only v
tion of educational qualificyiions, Aepen Foicots may relax cducational quahiicd
i case of appoiatmment at the ov et Tevel, e, Group ‘D7 or L.1.C. pust wh
sonifdaughier/wife/icar wolutive applying for the posts does not yet v e oo,
sy qualdificationyand T 1o be pdven an opportunity (o nequice the ceqilsie o
feations. " This_relugation will be pecmilted for a period up (0 two yonis, ey
'S no relaxation of educational gualification will be adinissibis and the sorvice o
the person concerned if still unqualified are liable to be terminated. Whore vhe fivi
triss/Departinents deew it mperative in the context of the impecuni

]

e ———
(8 COLMEL T |

it in accordance with the generol opdes

“of the family they may relax e g
1/55-RPS, dated 12-2-T955.

e: ofntiay il

ST gl

{
1

9 M RN T T el

3
¥
d
jd




il A ol , .
e

SWAMY''S PENSION COMPILATION

{
|
1§
1l
|

s L—The widows of deceased Gavern ment servants appointed as peons on
compassionate proupds may be exempied fron requirement of the cducational quali-
liconons as Luid down in MUALA. ON Mo, LYVI/51-NGS, dated the 16th November,

1928 (riot prinicd), : T
[G.L. MIA, DP & AR, O.M N, -'19()19/6/80-[5;((.' (C),(/ate(/ the 19¢h

(’!‘:’,’4”(‘.". '()R')' }

NoT1E 2-~The widows of Goverment servants appointed to' Group D posts
other than those of peons on vompassionate grounds may also be exempted from the
requirements of educational qualifications 1 terms of the above O.M,, provided the
dutics of these posts (other than those of peons) can be performed by these widows
sati-factorily without having the preseribod qualification of Middle School pass spe-
cificd in the Depariment Rules, ‘ b

o LG MAALDP & AR, 0., 1o, 49015/3/83. (C), dated the 10t Noyen-
- ber, 1983, ] ety i

§ oy
‘

4. Where the death took place long ago.—It will. no longer . be necessary for
Deyartments to refer to Department of Personnel and Administrative Reforms cases
- of compassionate appointments of the wards of Government servants merely because
. alopg time, say 5 years, hag elapsed since the death of the Government servant. The
- Ministrics/Departments may consider such cases themselves oncmerit bug while
Cadmitting claim of such applications, Mini:elrics/l)clf):.lrtmcnts‘may, please, keep in
©view the important fact that the concept of compassionate ﬁppoiiltMéiitsfis,‘Ia,r{chy
¢ related to the need for immediote assistance (o the family .on.the passing away of
* the. Goverument servant in harness. When severai years have passed after the death

of &« Government scrvant, it would appear prima facie that the family has been able
- to manage somchow all these years and had seine means of subsistence.” Ministrics/

Departments will no doubt deal with such requests with o great;deal of circumspeg-

tion in order to give due allocation to more deserving cases, if any. ‘The dccisjon in

such cases of belated appointments may be taken af; ter the Secretary ha approved
~of the proposal. VA rpewm e ; i Ly e T e e

)

gt A

s

e PSSy

Z

here there is

Ity

: i i CHF et 1 Lty el
WA 5 When there s an earning nmmlwr.-»«l__n,;lc;s‘(;[_y_iq,s_;wg_uScs even w
s an garning member in the family, a son/daughter/near relative of a’ Government
servant, who dies in harness leaving his family in indigent. cix?é'U1n'étﬁi1‘Cé's'}"”'ﬁi‘éiy‘ be
. considered for appointment {o_the post. All such appointments aré, howevyer. to be
Mmade with the prior approval of the 'Scc’TEI:n'y"‘Uf‘thn‘f\ﬁinir;tﬁé.fmc‘ﬁar_fﬁ:‘ﬁts con-
. Cerned;who hctore wppraving the appointiiicot will salisTy bimsell that {he grant of
-] TIRE Concession s justiliod, having regard to the '}'1ﬁiﬁﬁb‘?f(’)‘fUﬁ?&ﬁﬂﬁilé‘lﬁfﬁi}? lie
‘ dectnsed "Govermment §evant, the §55e (s ind liabilitics Tef t by him,"thé jcomic of

T
I S

o fhe carning member as also his liabilitics, whicther the earning mbiﬁb’éf"]is’“r’ééitUrfi'g
A With The Tamily of the dcccased-Uo‘Vﬁr‘mﬂ”é‘rT[‘s“éiWﬂt'nnd'Whéﬁhéi‘-‘lié%ﬁbﬁlﬂ’hdt‘ﬁc"‘a
. 'source ol support to the othcr?mm‘ﬁﬁmfﬁﬁﬁﬁy.‘“‘:“‘*‘*‘*‘#%‘_ Pttty

e 6. Government servants reticed on medieal grounds.—In exceptional:¢ases when
' va Department is satisfied that the condition of the family is ‘indigént andis great

- distress, the benefit of compassionate appointment may be extended 'torthe son/

.. daughter/near relative’ of Government servant retired on' medical frounds "under

S Rule 38 of the Central Civil Sgrviccs (Peusion) Rules, 1972, . a R R R

1
wii

Mgy’

1

: “This concession should not, however, be extended to cases where:the Govern-
~ment servant has retived on or after attaming the age of 55, YRS s anei by inion o

TUSG, Dept. of Parsomiel & AR, O No, 14014/10/80-Esti, (D). dared i
181h March, 1932, ) R i i
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Ay, 2 COMPASSIQRNA T AVPOUNTRERTS O HEAR RELALIVES

: ol

«*"{ Appointment to the pust of peoa ele~—In view of the existing bui on i i
ol posts of Peons and Jamadars, as long as 1he ban exists, compassionaie appatit
ments should be made only againgt Group ‘1" posts for the filling up ol which thoie
is no ban at present. Where, however, there are no vacuncies in such posts, conipas

- sionate appoinunents could be made against posts of peons/messenger provited that

regular vacancies exist and persons concerned are eligible and suitable for the job.

8. Deitths during re-cployment or cxtension in service,—Lt is hereby clanicd

“ that.a-soh/dadghtér/near telative of a Government servant who dics during the

pertod ol exfension, in scivice are eligible for the concession under the schemc vl
compassionate appointmenis. However, ihe bencfit of this scheme is not adnissibic

~ to those Goyernment servants Who puss away during 'r:c_'—;cvmploym_cnt.

9, Request for change in post.—Liven as a person has accepted a compisionitt

appointment to a pasticular post, the set of circumstances which led to his mitial

appointment, should be deemied 1o have ceased to exist and thereafter the perscivho

has accepted compassionate appointuien in a particular post should strive i his

arcer like his colleagues for Tuture advancement and clims for appointent (o
higher post on consideration ol cotmnpission should invariably be rejected.

10. Recrnitment Rules.——Ministrics/Departments may please take steps o amoend
Recruitnent Rules in order to smike specitic provisionin the Rules tor compissionato
appointments under the scheme. ' ‘
11, Helective Approache—It is necessacy to emphasise that even though the quots
for such appointments, has been abolished, Ministries/Departments suay  Kinwdly
adopt a highly selective approach in view ol the following considerations :—-

(¢) The appointments made on, grounds of compassion should be done m
such a way that persons appouted to the post do have the gssential cdu-
cationak and technical qualifications required for the post consistuat Wit
the requirement of the maintenance of efliciency of administratioi,

(1) These instruetions do nol westrict _employmentof son/daugitor neey
Telatives of deceased Giroup ‘D' cioployee 16 Group ‘D’ post only. 48
o] in/duughicr/near relaiive of a deceased employee can be pproint
<d 15 Group € post for which héTis educationally qualified, providcd

. avacancy in Group "C’exists. o Zong '

(¢) As the appointments have 1o be cleared at the Head of Departwent iovel,
and as-all the vacancics are to be pooled for compassionate appointiteil
it may be ensured that subordinate ang field oflices gel an equitibic sty
in the compassionate appointment,

S~

12, General—The general pro forma as in Annexure may continue to be used
by Ministries/Departments for processing the cases of compassionate appoiniments

NP & T DEPARTMENT

(1) Delegation of powers and constinwion of coitimitices.—In pursvance of the
pevised policy it has been decided 1o furgher delepite powers ta make compassion e
appointments (in The goade of Clechs orany olthier Group €’ post of campaiable
rank of Group "Ly post in which theve s dueet recruitiment) ol sons/daughicrs e
relatives of P. & 1. employees who dic ty buracss and leave the Cannly noandioont
circumsiances to HTads of Cirele, ete. dectired as Heads of Department under 5 1R
T T five venrs Tive vot elepued between The daie of applivanion o

L N J ;‘_,._:! Bon: 4 v A
cployment and the date of deadi of the cmployee, For this purpose in cacho cid

(cxonplin DElhi Postal Cirele wnd J. o h Caele) a committee consisting ol the Treah
pR=—14 " ‘
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of Circle, ofe, and fwo senior Dircstois shoubd be constituted, Tn Delhi Postal Circle . ‘
o commitice will consist of POVLGL and D00 and in 1. & 1K Cirele, it wili consist O 3
of PM.G/OAME and APMG. //\ v, the Committee should serutinise all snch : ,
cases and decide them keeping in view guidelines provided by the Dcpdmmnt of
Personnel and AR Such ﬂppmntmcnfk must conform to the provisions as regards
ch 'xhxhtv. cfe,, of the relevant Recruvitment Rnfes except the condition of merit ond
nomination by Hmployment Exchange. "The cnyes uqln)mp rel: U(ntl()l) of cducational .
qnﬂmr*m'\m aned spe-timits and in which theve ds already one u'unm;j member in
tlis family, i reconimended by the Commilter will coniivuc {o be referred o the
(/ irectorate s al present. Similarly, the ¢ cases in which 1 more than five yedrs have
fapsed hetween the date of dealliand, thc dote olapplic mon will, if rcrommcndud by
the Committee;boah s referred to the Directorate. Butin'so doing it should be borne , ,
e d Titthe main objective of such rmnmwwzmtc appointments is largely related i
to the need for TMMEDIATE ASSISTANCE to the bereaved family, . If more than ; . 1
-five years h'm I\l ssed between the death and :'w application for appointment, it would
appear that the family bad some other means of subsistence and was in a position (o g i
11‘,r over {% o Crisis r"m(mr from the death of ithe carning member. In such cascs, it :
should be enguired a5 Lo why the widow (ailed 1o apply for employment in time and
whether all children were minbrs at the time of death of the employee. Enquirics
should also be made as to how the family sustained itself during the interim period.

| D.G.. P& T, Ietter No, 24/151[18-8P -1, dated t;’la. 14th July, 1978.] “

DN

Tt has been bronght {o the notice of this eflice that in some of the Cireles it is not
possible fo constituie the seléetion commitlos dre to: the absence of Senior Directors B Y
3 or where the post of Direetor has been ghifted away after the decentralisation of the
kil Circle set up.
b The watier has heen considered and it hing been du ided that where the Head of
R {qre !L _Lm, 1 \) H ; 11(\( 110\*,(1 Mo 10 ¢ M "Hlt (A H’MH‘HM"(‘ ((?HSI‘;U'U‘ flum selff ”l‘t
8 T-’n snios 1iec ors e committee r “" b w,ﬂnrl

) . — .

; Neene of office ‘( v»u'y(.r'fu!imx of the commitiee 2t
. Gonerad Stonanes, Veleconunumicn- (1 Head of the Circle.

“HOWS T Paslinestory “Goeral TN jor ' ) .
Televhone Thatricts and Administro- (/v One officer in the Junior Adminis-
tive  OMiices fike Geoneral Manane trative Grade . available at head-
(Teleconm Stores) and General Mang quarters, ‘ : i

| ger (1 & D) Circle, . Inhalpur/Generai ; < by
| Manager, Tr: wining Ceotre, Jabalpur, (c} One Group -+ ‘A’ Oﬂlcu in the i -
SO Senior Tum -scale .wmldb]cdt heard- ! : |
11‘: , _quarters, ;
|
|

S

20 Minor Telopbone districts () Nead of the District.

g : _ (0 Two Group ‘A’ Officers in the b i
P ‘ . Seaior Time-scale, - . Lo i

|
|

PR 30 Cages of CAD (TC0O), Caleutta will be Jorvarded to the GM (Telecom), W.B, ; 5 :rl
| Cirele, Caicutty nnd easoe of GLML (WHee ) G WL (Projeets) will be forwarded to o T *-[
the respective territorial Cireles for considoration by the territorial circle. S| !
| 10G, Poa U etter No. 24-100[79-5118. ), dated the 12ih December, 19797 - T Xt

T

] 2) Reern Giment {e the seientifie and tochnioal eadees like Junior Engineers/Teck-
| Hiu! orsiedanred wY hifoech c:‘d 3= Accarding in fhe H"frwiir'm contained in this o

b ofiice cirenlar fotter Na, Tad 26710 P, oot 2nth Se ,mm wer, 1972, ]nf\p(' ala S E :

a4 \‘m.. m' ol ‘J_lll‘.,d-\!!! Wes e alstive of the decensed P& T cin- U 5

g ™ I(‘(‘,'zj"m and Techpicn ! eadeas Hite dunier Fagincers/Technical Assiz- S :

virading
ployees to
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!' Al 2| COMBASSIONALE AIPONLMENTS G NEAR RELATIVIS a1 j
" sints, ele, in relaxation of CCCruitinent rules were being sent to thiy oflice Tor o }‘f
% /dcmtion/approval of the Commiq(ec, However, instructions Were fssued vide this !
i / ollice letter No. 24l-].’5'7/78-,‘.'.w’1’.131,. dated the 22nd J:muury, 1979 and No. 3- 10444, ! i
)i SPBI, dated the 31d April, 1979, cmpowering the Heads of Circles to make Apsojn e
. ; ments in relaxation of recruitment rules ip, Group ‘C’ and Group ‘D’ cndres Uity
& 1 ‘certain conditions, In this connection. it is clarified that the procedure laid dowy in !
{ these letters on the above subject, will bo followed in making appointmen s to ibe '

s .

2o

————————aay,

.
TN T e e ol e e

cadre of Junior J,'in);itu‘:cre:/'l'c::hni(ul Assistants and allied cadres also where these
direet recruitraent subject (o the condition that the candidate has secured ot least 50 ¢
harks in the cducationa qualilication preseribed for the post concerned.

The proposal, ifany, that will now bu required to be forwarded js tor
this office for relavation jn age-limii ani
uent rules. These nfay be forwarded on
wise eligible' and approved by the Committee in the Cirlee,
appointment or sending for training, ete. should be done onl
the necessary relaxation is received from Lhis office,

approvil o
any other provisions in the statutory reeqniy
Ly alter the candidate has been found o -

 However, the a il
y after the dapproval fur

3
L3
| A
[D.G.,, P. &.T. letter Na. 43-38/80-NCG, dated the Tnd July, 1980. | L
‘
Lro forma regarding employment of depeants of Govermmeny SEEVAiS v _
while in Servicefretived ou invalid pension, »
! ' " ‘."1) )-’\yr}‘ I |
LG Mame of (1 stredfictived o invalid pension cmplo yee, |
(hy Uiesic aof the eniployee, - l i
T L of death/retireniont on esidid pension, b
s Lotal lergth of service rendered., K C ! b
(¢} Whether permanen o tempoLary, i ' '
(/) Whether belonging (o S8, i i
L. {¢) Name of ihe capdidare for ap sintment, ‘
i L
(b) Uisfher relationship witl e cployee, ; i
(¢) Date of birth, ' | i
() Bducationsa Qualiicution., i
[ L 9 s . . AL
(¢) Whether any other dependant by oeelr appoimted on CoOMpassion 1. Srotiand; i
: b
Hi Particulars of total ssseyy Lty mchading dmnount ofe— il
(«) Family Pension. 4
() D.CR. Grauity.
{e) G.P.F. Bulanees. i
4 ) 1
(¢) L.L Policics. i
(©) Movable and Immovabie Progorties and annugl incoiie earped therelioay by ‘ i
the family, } ,
BY. Briof particulurs of Libilities, if auy, ‘ 1’
’ P . . s 1 . G . ' jiie
V. Particulacs of ylf dependanis ol (i employee (if some are ciploved 455 ;.. e di
come and wheiher they sre fiving lseUIer o sepacately), | b
51 No, Namg Relationsliy with the Employed or HOL, pariivato i
Cmpioyes aad Ape - of emplovineng g Qitio] i |

mens
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